








After completion ol investigation, charge sheer was [iled in the

court of concerned Ld. MM. Alter completing all the tor malities, Ld. MM com
mitted the case to the Sesgion Court. Vide order dated 07.05 2019, charge u/s

307/34 IPC was framed against accused Prakash, Akash and Sheetal and upon

decused Kajal only the charge u/ss 201 IPC was framed. Till framing ol charge,
‘he FSL report was not received, therefore, no charge u/s 27/54/59 Arms Acl
was framed. The said report was not even placed on record by the pProsecurion

at later stage.
b. In order to prove its case, the prosecution has examined 18 wit
nosses PW-1 is ASI Kailash Chand, Duty Officer, who has stated that on
27.11.2018 at about 11:30 PM, he received a rukka from SI Ram Avtar on the
basis of which FIR Ex. PW-1/A was registered. PW-2 is Ct. Deepak Nagar- he has
stated that on 26.11.2018 he was posted as Crime Team Photographer at Cen-
eral District: at about 11:15 PM, on receipt of information, he along with Crime
Team In-charge Inspector Narender Singh, Finger Print Expert ASI Pawan and
other members reached at the spot where on the instruction of the 10, 15 photo-
araphs of the scene of the crime were taken; CD was prepared(no such photo-
graphs and CD are on record). PW-3 is CL. Jogender, who has stated that on
31.01.2019, MHC(M) of PS Nabi Karim handed over him 12 pullandas in sealed
condition which this PW has deposited at FSL, Rohini, vide RC No. 148/21/19
(Ex. PW-3/A) against acknowledgment Ex. PW-3/B. PW-4 is ASI Sanjay Singh,
who has stated that on 26.11.2018, he was posted as Duty Officer at PS Nabi
Karim and on that day at about 10:57 PM, he received an information from PCR

regarding the person having been shoot at H. No, 7981, Multani Dhanda. This

PW recorded the said information vide DD No. 69-A (Ex. PW-4/A).
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